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whether they have been referred to the same
agency whi¢h connives with them in these
black-market operations.

Shri Manubhai Shah:. Tt is very difficult
to answer it in a general way. But I must
submit that these arc details of the State
administration and it will be too difficult for
individual cases to be debated in the House.
1 can give information as to how many are
arrested and for what offence and * how
many of them are punished.

Mr. Speaker: He wants to know whether
‘some independent agency is dealing with
those cases.

Shri Manubhai Shah: For instance, the
District Commissioner of Ambala is looking
into the conduct ‘of Inspectors of Food
Supplies in other districts. They have taken
care to see that there is an independent in-
vestigation as far as possible.

Shri Indrajit Gupta:. In spite of the
figures which were given by the hon. Minis-
ter in the beginning of his reply, I want
to know whether it is not a fact that the
overall impact of this drive so far in Punjab
has been negligible and it is rumoured or
reported that due to the pressure put on by
the traders, the drive has virtually been

stopped.

Shri Manubhai Shah:
entirely wrong.

No Sir. That is
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Shri Hem Barua: Since the drastic steps
taken by the Govemor of Punjab have pmn-

P d the discrepancies to the sorrow and
shame of other Cong Gover ts in
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the operations against black-marketeers and
profiteers ?

Shri Manubhai Shah: I entirely deny the-
insinuations contained in the hon. Mem-
bers observations. (Interruption) .

Mr. Speaker: Order, order. He has ans-
wered it

Mr. Buta Singh.

Shri Buta Singh:. I want to know whe-
ther black-marketing has been mainly con-
centrated in the Punjabi region of Punjab
as compared to the Hindi region. 1 also
want to know whether the Government is
resorting to the application of the Defence
of India Rules to this- drive and if so. to
how many cases these have been applied.

Shri Manubhaj Shah: As the House
knows, we are not applying the Defence of
India Rules, but are applying only the
Essential Commodities Act and other rele-
vant Acts.

Mr. Speaker: Next Question.

Shri Kapur Singh : What about the first
part of the question? That has not been
replied to.

Mr. Speaker: Order, now. Next question,

Cotton Milly in Maharashtra

S. N. Q. 26. Shri D. D, Mantri: Wil] the
Minister of Commerce be pleased to state:

(a) whether it is a fact that six cotton
mills have close@ down in Maharashtra
and the Maharashtra Government have
asked for permission to run them;

(b) if so, the reaction of Government
thereto and when these mills are likely to
start functioning;

(c) whether the Maharashtra Government
have given some suggestions in regard to
payment of full wages to workers and not
reducing their number; and ’

(d) the reaction of Government thereto?

The Deputy Minister in the Ministry of

other States, may I know whether it is
a fact that the hon. Home Minister has
usked the Governor of Punjab to slow down

C (Shri Shafi Qureshi): (a) There
are only four Cotton Mills lying closed in
Maharashtra; one of them is under an
Authorised Controller appointed by the
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Central Government. No request has been
received from the Maharashtra G
for running the other three Mills,

(b) Does not arise.

() No, Sir.
(d) Does not arige. ,
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Shrimati Ramdulari Sinha: May I know
what are the conditions under which the
management of a corporate body is taken
over by the Government and whether such
conditions are satisfied and what will be
the total recurring and non-recurring
liability that the Government will have to
undertake in taking over the management?

Shri Shafi Qureshi: This question has
been answered many times. Whenever
there is a grievance or a complaint about a
mill not running due to ineﬂicicncy or
difficulties of mi or 1
plant and machinery or financial difficul-
ties, the State Governments refer the matter
to the Central Government. Then am
investigation committee is appointed under
the Industries (Development and Regula-
tions) Act. After the report of the Com-
mittee is submitted, the Government thinkg
about the feasibility of taking over the mill.
Then, an authorised controller is appointed.
As for the finance. It is the authorised
controller who  makees a reference to
Government that such and such amount of
money should be made available so that the
mill can run  smoothly. There is no
question of referring the matter to any
corporate body.

Shri Priya Gupta: In the case of banks,
there are certain security arrangements taken
by the Government of India when they fail.
May I know whether in the case of textile
mills also, Government are thinging of any
such security measures before a textile
mill is opened so that inbetween the mills
may not close down due to certain reasons?
If no such schme is already there, may I
know  whcther steps  will be taken by
Government to finalise such a scheme, be-
cause we do requite textile mills in our
country which will be run properly?

‘Shri Shafi Qureshi:. For the information
of the hon. Member, I must state that out
.of about 600 mills, it is only a question of
about 17 mills which are closed at this time,
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Wh r any is re-
quired by the mills; Governmcnt guarantee
that, and the money is made available to
them, and then it is for the banks to see
whether thé mill hag got enough apital and
enough assets in order to ensure that the
money which they advance is state.

Shri Priya Gupta: Instead of allowing
the mills to be closed down, may I
know whether Government are thinking of
any security arrangement?

&® T

Shri Manubhai Shah: The compensatory
action is twofold. Wherever there is a mill
which has gon old and decrepit, we im-
mediately issue a new licence for a much
larger capacity so that all the working forceg
are absorbed in that very place. w,;
under the retr fon
scheme passed by this Housc, there is
adequate provision for retrenchment com-
pensation.

Shrimati Vimla Deshmukh: May I know
the names of the closed mills and since
when they are closed?

Shri Shafi Qureshi: The four closed millg
are: The Sawatram Ram Pershad Mills,
Akola; the New Pratap Spinning and
Weaving Manufacture Co., Ltd., the Vidar-
bha Mills, Berar; and the Aurangabad
Mills Ltd,, Aurangabad.

Shrimati Vimla Deshmukh:
are they closed?

Since when

Mr. Speaker: Shri Kashi Ram Gupta:
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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEPLETION OF RICE STOCK IN
KERALA AND PROPOSED CUT IN RICE RATION

Shri. A, V. Raghavan (Badagara): I call
the attention of the Minister of Food,
Agriculture, G and
Cooperation to the following matter of
urgent public importance and request that
he mav make a statement- thereon:

ity Develop

“The rcported depletion of rice stock
in Kerala and the proposed cut im
the rice ration.”.

Minister of Food, Agriculture,
C ity Develop and Cooperati
(Shri C. Subramaniam): It is a fact that
the stocks of rice available with the Gov-
emment for distribution through informal
rationing that is in force in Kerala have

The
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become depleted. This is - the lecanest
period for the rice crop season and stocks
of rice ilable with Gover ‘of India
have fallen to 2 low level all over the
country and not in Kerala alone. As the
House is aware, we had a shortfall of 8.4
million tonnes of rice. We have stepped
up our imparts of rice to the maximum
extent possible. It is expected that with
the steady arrivals of the rice that hag
been purchased abroad and with the
relcasés from the stocks from the surplus
States, it will be possible to keep the distri-
bution system going till the gituation im-
proves with the harvesting of the new rice
crop. The Goverhment is watr_hil.lg the
position very carefully and is doing every
thing. possible to mtai pplies to the
State. There is no propusal for any imme
diate cut. in the rice ration in Kerala.

Shri A. V, Raghavan: May 1 know what
is the quantity of rice required this month
and what ig the present stock position in
the State?

Shri C. Subramaniam: Generally I do not
give the stock position. But we have ade-
quate rice to meet the situation for distri-
bution during September.

Shri Kappen (Muvattupuzha): Are Gov-
ernment aware that many, families in Kerala
today do without a fueal a day and the
price of rice in .many parts of the State
ranges from Rs. 2.80 to Rs. 3:00 and even
at that price rice is not available, while in
the neighbouring State of Madras the price
is much lower? What steps are Govern-
ment taking to rush rice to the State and
also. ...

Mr. Speaker: Not so many questions.

Shri Kappen: Is it also a fact that the
shortage of rice is due to corrupt practices
in some of the checkpostsp What steps are
Government taking to remedy this situa-
tion?

Shri C. Subramaniam: As far as the
distribution is concerned, it is only im
Kerala State that every individual is assured
of a supply of rice and wheat; it happens
in no other State, and it is only with regard
to the extra quantities available that some
people purchase in the open market. Evem
with regard to the open market price,
prices in Madras have also gshot up; if any-
thing, in my own district adjacent to Kerala,





